
CENTRAL ADWINISTRATItfE TRIBUNAL. JABALPUR BENCH. 3ABALPUR

Original Application No. 747 of 2003

Jabalpur, this the 10th day of August, 2004

Hon'bie Mr. W .P. Singh, Vice Chairman

\/inod Shukla son of Late 
Shri Shyamlal Shukla,
Aged about 28 years, unemployed,
R/o Post Jaithari Linepar,
District Shahdol(n .P .) APPLICANT

(By Advocate - None)

VERSUS

1. Union of India, 
through its Secretary,
Department of Postal Dak Bhawan,
Neu Delhi.

2 . Chief Post f1«ster General,
n .P . Circle, Bhopal(W,P.) RESPONDENTS

(By Advocate - Shri K.N. Pethia)

ORPER(ORAL)

None is present for the applicant. Since it is an old case 

of 200 3, I  proceed to dispose of tJiis Original ^application by 

invoking the provisions of Rule 15 of GAT (Procedure) Rules,’

1987. Heard the learned counsel for the respondoits.

2, By filing tiiis Original %>plication ’tiie applicant has 

claimed the following main reliefs s

*‘ (a) the record relating to the consideration of the 
application of the applicant’s moliier for compassionate 
appointmait resulting into passing of the order Mnexure A-2 
may please be summoned in the Hon'bie Tribunal for perusal 
and referaice,

(b) by issuance of a writ in the nature of Certiorari, 
the order dt. 7 . 4.2000 ^nexure A-2 may be quasheo,,

(c) by issuance of a writ in the nature of mandamus this 
I-4Dn‘ble Tribunal be pleased to command the respondents to 
give to the applicant ^ compassionate appointment as early 
as possible,”

3. Ihe brief facts of the case are that the fa-Oner of -Qie 

applicant late Shyamlal Shukla was enployed as Sub Post Master 

in th e Venkat Nagar jPost Office# Qiahdol. He died in harness on 

22nd August, 1998. The mother of the applicant has siobmitted an
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application for appointmait of her son on compassionate ground 

\iniich has been rejected by the reSpcodents vide impugned order 

dated 7th %>ril, 2000 • Hence, this Original ^plication  claiming 

the aforesaid reliefs,.

4, The res pond Qits in their r ^ i y  have stated that appoin'tmant 

on compassionate grom d cannot be claimed as a matter of right, 

2?he Hon’ble Si^roiie Court in various cases has restricted the 

grant of coup ass ionate ^pointm m t to th e cases of extreme 

financial dLstr^s  and-not as a matter of rigjit on the death of 

the Goveinraent eirployee. The purpose of the sdione of compassio­

nate ^pointmoit is to help the family menbers of th e deceased 

employee tâ o are in great financial crisis,' due to the dea-tii of 

the bread earner of the family. In the present case after the 

death of the applicant's father late Siyanlal Shu3<La, the family 

of the deceased Govemmdit servant received Rs. 2,82,776/-  as 

teiminai/peaasionary benefit and the vadow of the deceased 

oaployee is getting pdasion of Rs. 4,573/- per month. Apart from 

this, the family of the deceased ovms a resideitial house. 

Considering the totality of th e ciroamstances,! the competent 

authority arrived at a conclusion -tiiat the applicant's case is 

not a fit  case for grant of compassionate appointmait. According 

to the r^pondo:its in the preseit case the, only d^eidant of the 

deceased Government servant is the widow Vî no has already got Rs, 

2,62,(776/- as teminal/pQiSionary bm efits and is also receiving 

Rs, 4,;57 3/- as poision per month. 2he applicant does not fail 

v/ithin the purview of d^aidant ma^iber of the family in as much 

as he has already attained the age of 28 years. They have furtiiei- 

stated that the applicant in his application thou^ stated that

late Sbiyamlal Shukla left bdiind h-im, his mother and divorced 
he

daughter,' bu t^as  not givont the particulaxs of his sister.

Apart fran this, the applicant has not disclosed the artKJuat of 

maintenance received by his lister after divorce. He has also
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stated that the ^p licant  lia^ moiticned in the OA that there are 

eleven manbers vtio weiTe dq>aidant cn the deceased,' but has failed 

to give particxilars in this regard. Othervd.se also, no other 

family menber tiian the vj-idow and unmarried children do ccme 

within the purv-iew of dqpendants. In view of these it  is not 

possible for the respondoits to again consider the case of l±ie 

applicant for grant of compassionate appointment. Hm.ce, the 

Original %>plication has no merits and is lij^ le  to be dismissed,

5 .  I  have given carefxal consideration to the rival contoations

made on behalf of the parties and I  find that the father of the

applicant died in harness on 22nd August,- 1998 . ^ h e  purpose of
to

the schene of appointment on compassionate ground, is ^r a n t  

immediate financial assistance to the family -̂toen the bread­

winner of the family has died and there is no other member to 

support tlie family and the family is in financial distress. In 

this case I  find tliat there are only two manbers of the late 

Governmmt servant,, one is the widDV/ and the other is the son i.e- 

the applicant and they have managed their affairs for last six 

years. As-per several judgments of th e Hon*ble Sij^reme Court in 

the subject,: the compassionate appointm ait is to be granted in 

the case Of estrane financial d istr^s  and not as a matter of 

right on the death of the Government en^loyee/servant, In tliis 

case the widow ' is a ir ^d y  getting an amount of Rs, 4»67 3/- as 

family paiSion and has also received an amount of Rs. 2,82,776/- 

as terminal/pensionary benefits. Itdo not f i n ^ ^  fit case for 

r©-consideation of the applicant by tile respondaits for 

appojjitmait on compassionate ground.

6 . Accordingly, the Original Application is bereft of merits 

and is liable to be dismissed. Hgic^' the s ^ e  is dismissed.

No costs.

(M.P* StLn^) 
Vice cahiaiiman
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